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O R D E R 

 
09.07.2019  Learned Counsel for the Appellant submits that the Appellant 

has filed the consent terms with the Liquidator. She submits that the Appellant 

is ready to hand over the postdated cheques.  

 Perused the impugned order which was passed and the consent terms 

entered between the parties.  

 List the appeal ‘For Orders’ on 24th July, 2019.  
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